L (Schedule)
FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016)
FOR THE ATTENTION OF THE CREDITORS OF SUNITA DEVELOPERS PRIVALE LIMITED
RELEVANT PARTICULARS
1 [Name of corporate debtor Sunita Developers Private Limited
\
2 |Date of incorporation of corporate debtor 29th August, 2009
3 |Authority under which corporate debtor is incorporated / Registrar of Companies-Mumbai
registered '
4 |Corporate Identity No. / Limited Liability Identification No. |U45200MH2009PTC195327
of corporate debtor
5> [Address of the registered office and principal office (if any) [PATUCK PRESS COMPOND, SHRAVAN YASHWANT CHOWK, KALA
of corporate debtor CHOWKI MUMBAI Mumbai City MH 400033 IN .
6 |Insolvency commencement date in respect of corporate Order Date changing IRP :-18th October,2024
debtor Order uploaded on NCLT :- 11th November, 2024
Order intimated to [RP :- 18th November, 2024
7 |Fstimated date of closure of insolvency resolution process  |17th May, 2025
8 [Name and registration number of the insolvency Mr Vimal Kumar Agrawal
professional acting as interim resolution professional IBBI/IPA-001/1PPO0741/2017-2018,/12247
9 |Address and e-mail of the Interim Resolution Professional, |Office No. 4, Ground Floor C Wing | ,Shanti Jyot Building, Balaji Nagar,
as registered with the Board Near Railway Station, Bhayander West, Thane Pin 401101
h E-mail: vimal@vpagrawal.in
10 |Address and e-mail to be used for correspondence with the |Office No. 4, Ground Floor C Wing, Shanti Jyot Building, Balaji Nagar,
Interim Resolution Professional Near Railway Station, Bhayander West, Thane I*in 401101
E-mail: cirpsunitadeveloperspviltd@gmail com
11 |Last date for submission of claims 02-12-2024
12 |Classes of creditors, if any, under clause (b) of sub-section  |Not Applicable
(6A) of section 21, ascertained by the interim resolution
professional
13 |Names of Insolvency Professionals identified to act as Not Applicable
Authorised Representative of creditors in a class (Three
names for each class)
14 |(a) Relevant Forms and (a) https://ibbi.gov.in/ downloadform.html

(b) Details of authorized representatives are available at:

b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency resolution
process of the Sunita Developers Private Limited on 18th October,2024

The creditors of Sunita Developers Private Limited , are hereby called upon to submit their claims with proof on or before 2nd
December, 2024 to the Interim Resolution Professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with

proof in person, by post or by electronic means,
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Submission of false or misleading proofs of claim shall attract penalties. //V‘/ ord
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Name and Signature of Interim Resolution Professional : Vimal Kumar Agrawal \fpn /é?//
Date and Place : 20th November, 2024, Mumbai Q:?//'




WEDNESDAY, NOVEMBER 20, 2024

Wavi Mumbal Reglonal Gffice, Circla Office

Basiding. 8th Floar, A Wing, C-14, & Block,

BELC, Bandra East, Mumbai- 400 057

email - recovenmonmiEcanarabank. com

Ref. No, RO/REC/MUMS/DNEHUPENDRA GHARATI2022  Dated: 13/11/2024
REGD. POST WITH ACK. DUE

To the BarnmweniGrearantorsMortgegor:

Wr. Bhupendra Motiram Gharat ;- Shop No BS7A, BI7Z, Surekha Agariment, Ground Floor,
Mothe Nagaon, Taduka Uran, District Raigad, Maharashtra - 400702

Mr. Nilesh H Korlekar:- B3 2nd Flogr, Surekha Apariment, Mothe Magean, Taluka Uran, Destrc
Ragad, Maharashina - 400702

Subsact: Notica far smarcising the righl of redemgtion under Sealion 13 (B} of the Securilisation and
Recansingction of Fmencia! Assels ard Enforcament of Secunty Interast Act, 2002 [(hereinaftar
refarredtoas the Act’),

Tha untiersgred beiyg e Authodinesd Officer of Canama Bank, Regoral Cifics, Mand Mumbai, Mabarashira
(harginafer referred bo &5 “the sacurad cradibar’), eppainted under the Acl do hereby Easue this
riptica, under Sachan 1318) of the Actread with Ruie 8(6) af the Sarfaesi Riudes, tovou all &5 under,
Ao all ard aveane thal he secunad cradilon hal issmad lhe Dermand Motices, urder Section 1 3I_2] il
the Ak, on 3001 272022 {dabe of Demand Moliea), bo the bormowerd frm Mr. Bhupandra Motiram Gharat,
Mr. Nilesh H Korlekar (name of Borrower! Mongagar/ Guarantor), the martgagor and the quarantars
(above menlioned names), damanding o pay & amount of Rs. Bs. 22,03, 37913 (Rupaes Twonty
two lakh threa thousand three hundred seventy nina rupees and paisa thirteen only] and
interest siated thensina within 80 days from the dale of receiptof the said nolices,

Since, thi Borrowers ( Firm, the mortgagors & the Guarantar {above mantioned names) having falied
ba-repay B amounl mealioned in e above said demard nooes, the Authonzad Officar undar
cachon 134} of tha Acthad aken symbalic! Physical possassion of the secured as=als dascribadin
the Possession Motice dated 20033023, Further, the said symbolie! Physical possassion nalice was
chuly published in Nevrashira (Name of newspapes in local language) and Firancial Express {Nameof
EnglshMensspapens newspapers on 21052023 | Dabe of publicarion),

To comphy with the provision of Serfaesi Acl, 2002 read with Rule 8(8] of Sarizesi Bidas, you all ame
harehy given a fast & Bnal opportunity o redeem & reclem the secured assats, which are in possession
ol the secuned credibor, withn 30 days from te recelpl of this nosice, by discharging the Eabdity of Bz
22 103 379,13 (Rupesas Twanly twa lakh three rausand theee hundred sevanty tine ripaes & paisa
thirkeen anlyh as on 30122022, plus subsaguend inferest, casts and expensas in full, faikng which
the seka notics under the Actwdl be pabished in e newspaoes spacifying one of the Todiowing modes
meriticnid below, 1o sell 1he secured assetz: LBy obtalrmg quatalions from (he persons deakng wilh
simifar sacurad assels or odharwss mbarested n bupng assats; arii.By myibing landers fom tha
pubdc; or i6, By holding public auction ncluding through é-suction mode; or iv.By private frasly

Az per Secion 138 ol theAcl, you dre ertied to redeem he secised Aszets al any bme before the dabs
ol pubkcation ol sale nalice in Newspapars, Talng which your Raght bo redeam the mortgaged praparly
&5 per Secion 134 afthe Azt shal stand exdinguished.

Thes Is withaut prejudics i @ny-ofher rights available b he secured cradior under the subgect Act! of
any othr Law in farce,

sl i Canarn Bank 6

[ 1o dpounesa

Thanking You.

CANARA BANK AUTHORISED OFFICER |

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Navi Mumbai Regional Office, Circla Offica
Building, Bth Fioor, ‘&' Wing, C-14, G Block,
BKC, Bandra East, Mumbai- 400 051

email = recoveryronm@canarabank.com

Rel. No. RO/REC/MUMS/5211/933/120/2022-23 Dated: 13/11/2024

REGD. POST WITH ACK. DUE

Ta the BorroweriGuarantors/Mortgagor; Mr, Sandip Kewaldas Warkar, S'o Kewaldas Warkar:-
G Wing, Fial No 101, Galaxy Apartment, Mosa Road, Near Canara Bark Mora, Uran, Rasgad,
Maharashira - 200704

SUBJECT: Molice for exarcising the nght of regempthian under Seclion 13 (3) of the Sacuniizaton
and Raconstruction of Financal Assels and Enfercament of Securily Intarestiel, 2002 (haren afler
raferracto a3 “theAct™),

Thea undersigrad baing tha Authorized Ofcar of Canara Bank, Regional Gffice, Mewi- Mumbai,
Maharashira (harefnafier refemed b as “the secured credilor”), apponbed under (e Aot do hereby
izgua this nofice, under Saction 13[8) of tha Aci read with Rude 8(E] of the Barizasi Rules, boyau &l as
Lryer:

s yole allare aware tal the secured creditor had isswed the Demand Notices, under 3action 132}
of tha Azl on DENE2023 (date of Damand Mohce), io e bomoesr firm Mr, Sandip Kewaldas
Warkar {rame of Bormawer! Margagan Guarantor), he morkgagor and the guarantons (above mentionad
names], demanding to pay an amioint of Bs, 14,14,225.41 [Rupees Fourieen lakh fourteen
thowsand teo hundred twenty five rupess and paise forty one onby) and mtarest stated thargaon
within 6 days from Me date of receiptof the said notces

Jince, 1ha Borrowers ! Firm, the merigagors & the Guaranioe (above mentioned names| having
fedad fa repay Ibe amount mantioned in e above s@d demand nolices, the Authonzed Cfficer
under Sechon 13(4) of the Act had Saken symbolic! Physical possession of the secured agssts
gescribad i the Pozsession Molice dated 17/08:2023, Furthar, tha seid symbolicPhysical
possession npbon was duly published in Navshakh (Namae of newspaper in local anguage) & The
Frae Prass Joumnal (Name of Engish Newspapersinewspapers on 252024 (Drate of publication|
To comply ‘wih the prowision of Sarfaesi Acl, 2002 raad with Rule BiB) al Sarfzasi Rues, you all &re
heraby given alast & firal opportunity b rdeem & reclaim te secured assals, 'whichare n possassion
of the sacured creditor, within 20 days fram the receipd of this notice, by discharging the Eabilty of Rs.
14,14, 225 21 (Rupees Fourtesn lakh fourteen thousand two hundred twendy five rupses and paise
forty aniondy) &3 on D2032023, plus subsequent interest, costs and expersas infull, ikng which e
sale notica under e Acl will be published in the newspeger spacifying one of the following modes
manlioned balow, (o sall the setured assets: §.By oblaining qualalions from (he parscas daaling wilh
simidar secured assels or othenwise inlerested in buying assets; of ILBy viling tenders froem he
pubdic: or i By holding public auction including trough e-auchion mads; oriv. By privale treaky.

A5 par Seclion 13(8) of the Ak, vou are enbfad b radeem the sacured Assats al any lime bafare the
date of publication of safe rafice in Newspapers, failing which vour Right to redeem the mosrgaged
propearty 88 per Seclion 13{3) of the Act shall stand sxfnguished.

Thiz is without prajudice ta any olber Aghts avadable o Ihe secured credfor undar e sulyect Aot o
ary ather kaw nforge

Thanking You,
CANARA BANK AUTHORISED OFFICER

Datamatics Global Services Limited

Regd. OfF: Knowledoe Centre, Plot No. 58, Streal Moo 17, MIDG,
Andben (E), Mumba 400 083
Tel: «31-22-6102000001/2 | CIN: LT2200MH1987PLCO45205
Website: waw dalamatics corn | Emall:  invesiorsfidatamalics.oom

Mavi Murmbai Reglonal Office, Circle Dffice
Biuilding, 31h Fioor, ‘A" Wing, C-14, G Block,
BKC, Bandra Easl; Murmba- 400 051

email ;- recoveryronmi@canarabank.com

Rel. No. RO/LEGAL/SARFAESI/2022/5V Dated: 13/11/2024

REGD. FOST WITH ACK. DUE

Tothe Borrowen'GuaraniorsMorigaegor: Kittukumar Madhusuda Saha;- Fat Ho 105, 1 5t Floor,
Baiikfing Mame Ramesh Arcada Na't {radhakrishna Chs L], Shenkar Negar, Shenkar Meger Foad,
Kalyzn Shill Phata Road, Sonamada, Dombidi East, Thene 421301
Ms. PINKY PRAVESH DAS:- Flal Ma. 03, Shrae Ambar Chs, Plol Mo 25, Seclar 2, Koparkhairana,
Mani Mumbai - 400709
SUBJECT: Moficefar ewercising the right of redemplion under Section 13 (E1afthe Securitissfion and
Reconsiruction of Financial Asseds and Enforcement of Securily interest Ack, 2002 (herainafiar
redarmad b a5 "meAct’),
The undersgrad being the Aulhonzed Oficar of Canara Bank, Ragional Office, haw Mumbai, Maharsshia
iharginafier referred 10 as "the secured credilor), appombed under the Act do harsby issws this
ratica, under Sacton 13(8) of iha Act read with R 8[8) of the Sarfaesi Rules, io you all gs under;
Az vou all are aware that he secured creditor had Issued the Demand Notices, under Section 13(2)
of e Act, on 1202023 [date of Deenand Notice), to the barrower! firn Mr, Kitbukumar Madhusuda
Saha, Ms. Pinky Pravesh Das name of Bamowen' Mortgagon Guaranbar), $he morigagar and ha
guaranmiors (ghove menfianed names), demanding ba pay an amound of Rs. 1647 27831 (Rupees
Sixteen lakh forty seven thousand two hundred seventy elght rupees paise thirty one only)
and irerest stated Besecn within 80 days from the date of receipt of tha said nobices
aance, te Barmawers | Firm, 1ha marigapers and the Guaranioe {abae mentonad rames) having
failad ba regay the amaunt menlicned in tha abave saxd demand nolices, fe Aulharized Officer undar
Saction 1304} of tha At hed feken symiboba' Physical possession of the seoured sesets descnbedin
the Possession Motice dated 10052023 Furlher, the said symbaliz! Physical possession nobica was
chuly published in Mavshekdi (Name of newspeper in local language) and The Frae Press Journal
(Mame of English Mewspapersinewspapers on 13052023 Date of publization]
To comply with the provesion of Sarfaes Act, X002 read with Ruls B{B) af Sarfaes| Rules, vou all am
harehy given & last ard firal apporiunily (o redeam and raciaim the secured assals, which am n
pas=assion of (ke secured creditor, within 30 days fram 1he receipd af this natice, by discharging tha
linhifty of Re. 1647 278 31 [Rupess Sixteen Lakh Forty Sevan Thausand Two Hundred Seventy
Eight Rupees Palse Thirty One Onby) as on WA0R023, plus subsequent ingarast costs ard
expenses in full, failing which the sale. notios under the Act will be pubBshed in the newspaper
spacifying one of the fallowing modes mentioned bedow, o sell the sebured asseds i By ablaining
gutalions fom lha parsons dealing willi simitar secured assalts o slharedsa infarestad in Buying
asseds; or il.8y inviing tenders fram the public; or LBy hofding pubfc auction incuding throwgh e-
aucton mode; or v.By private treaty
bz per Seckon 138} ol Bre e, yol ara entted o receesm the seodnaed Assets alany lime befons e date
of pubibcation of saks nolice in Newspapans, faiing which your Righl o radeem ha marigaged proparty
s par Secion 148 althe Aot shal stard axdingaished.
This i5 withowd prejdice to any ather nghls avaitable 1o the secured creditor under the subjeci Actiar
ﬁ'lff'f?ﬂ"lﬁ'r lawin farce Thanmng Weoui,
CANARA BANK AUTHORISED OFFICER

Navi Mumbal Regional Office, Circle Offica
Building, 81h Floor, ‘& Wing, C-14, G Block,
BKC, Bandra Easi, Mumbai- 400 051

amail ;= recovernyonmiicanarabank com

Rel. No. CB/6758/SARFAESI/DN/STP Daled: 13/11/2024
REGD. POST WITH ACK. DUE

Toihe Borrowern GuaraniarsMorigagar,
Mrs. Sufiyaan Taki Parkar:- Fial No! 201, Ind Faoor, Al Hagg Swiding, Surway No- 108, Phal Mo 2,
Vikage Dahivall Terfee Nead, Taluka kariat, Distinicl Raigad Maherashira 410201 and Alsgo Rahat
Manzd, 2, Vool Village Road, Santacruz ([East), Mumbal, Maharashira - 400055
SUBJECT: Maotiea for akerzsng the mghl of redampian under Section 13 (8) af {ha Securilisaticn and
Aeconstnuchon of Financal Assats end Enfarcement of Securly Intarest Act, 2002 (harsinafier
refermed 1o as "he Act’)
The undersoned being the Athonzed Officer of Canara Bank, Regonal Office, Mend Mumbss, Maharashda
iherenafler refered fo as “the sacurad credilee”), appointed under tha Act do haraby isses this
notice, under Seclion 1348 of the Act read with Rule BB} ofthe SARFAES| Rules, bo yaw el as undar;
A vou al are aware thal Ihe secured creditor had issued ihe Demand MNotices, under Section 1302)
af the Aot on 291272023 (data of Demand Nofze), 10 the borrowar firm Mrs. SUFIYAAN TAKI
PARKAR name of Bomower’ Mortgagon'Guarantor), the monigagar and the guaraniors (sbows
e ntioned names), cemanding to pay an amamlol Bs, 23,98, 724.11 (Rupees Twenly thres lakh
ninety sight thousand seven hundred twenty four nupees and paise eleven only) and inferes|
slpted ferann within 80 days from the date of receipl of the said noticas,
Since, Ihe Bomowers | Firm, the mosgagors and the Guaranior {above menboned names) kaving
failed 1o rapay the amount mandicoed in the above sad demand notices, Bedutharzed Dfcar under
Seclion 13(4) of the Act had Eaken symbolic/Physical passession of fhe secured assats descnbad o
the Possession Mafice dated 20052024 Furthar, tha sgid symbalic’ Physice! possession nofics
wag duly published in Mumbal Lakshdesp (Name of newspaperin local rang.lage;n and Business
Standasd {MName of English Mewspapers) newspapers on 01062024 {Date of publcation)
Ta comiply with the provision of Sarfsasi Act, 2002 read with Rue B{i&) of Sarfaesi Fules, vou &l ara
hereby gnen 3 tast and final opporturdy b redaem and reclzim the secured assets, which ame in
possessian of the secured cradiice, withm 30 days from The recaipt of this natice, by discharging the
fiabilily o Rs, 23,98, 724.11 {rupees Twanly Thrae Lakh Ninaty Eight Thousand Seven Hundrad
Twenty Four Ripees And Paise Eleven Only} as on 291272023, plus subsaguent interast, costs
and expenses in full, failing whech the sale notice under the Aol will e published in the newspapaer
specilying ane of the tallowing modes mentionad below, b sell the securad assels:lBy oblaning
quotations from the parsons dealing with similer secured assals or otherwiza inlerasbad in buying
assets: ar i, By inviting tenders from the publiz; or jil, By holding publc asction mchedirg through e
avclion mode; of b By private ireaty.
As par Saclion 13(3) oftha Ack, you ana enfitfed Lo raceem fhe securad Aissals alany lima bafona the dede
af publication of sae nodice in Newspapers, fading which vour Right te redeem the marigaged property
as parSaction 13(3) of the Actshall stand extinguished,
This ks wathoul prajudics 1o ary othar nghts avaiabis io the secured credilor wder e subject Al o
ary olbar |z inforca,

Thanking You.

CAMARA BANK AUTHORISED OFFICER

sl eledd Cmars Bank <23

NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION

NOTIGE iz hareby givan to the Members of Datamatics Global Services Limiled
["the Company”] pursuant bo provisions of Section 108 and  Section 110 of the Companes
Act, 2013, read with Companies (Management and Administration) Rules, 2014, General
Circular Mo, 032024 dated Seplember 13, 2024 issued by the Minisiry of Corporale Affairs
[MCA}, Circutar - SERBIHOMCEDICFD-Pol-2PICIRI20241 33 gated October 03, 2024 issued
by Becuriies:and Exchanpe Board of Inda (hereinafler collactively refiered o as “the cinoulars”),
SEBI {Listimg Obligations and Cisclozure Reguiremenls) Regulations 2015, Secretanal
siandard-2 Esued by Insfilule of Company Secretanes of India and any ofher appicable [aws,
fules, circulars, nolifcations and reguiations (including amy- statutory modificationfs) or re-
enaciment{zs} thesood for the time baing in force and as amanded from Gme 1o ime), for seaking
appraval 1o Iransact the businesses as set out in the Nolice of Postal Ballo! along with explanatory
statement which has been dispatched on Tuasday, November 18, 2024 only through electromic
mede o those Members of the Company, who have registered thesr email address with the
CompanyDeposdory Parlicipant®egistrar and Transker Agent as on Friday, Movember 15,
2024 ithe "Cul-off dale™). The Company has completed ihe dispatch of the Motice on
Movember 15, 2024.

Purguant to Circulars isseed by MCA, Members can vole only through the remole e-oting
process. Tha voling rghts of Members shall be reckoned on the bagiz of the equity shares of
the: Company held by tham as on the Cut-off dale Le. Friday, Novermber 15, 2024, Oniy thesa
Members whose names are recorded in the Register of Members of the Company ar n the
Register of Beneficial Ownars maintainad by the Depositones as on Cul-off date will be antitied
o casl Ibair yales oy remots &-voling

The Poslal Baliol Mofice is glse aveilable on the Company's webste waw datarmalics com,
website of exchanpes & www bssindia.com and www.nszindia.com and alsa on the Nalional
Securifies Depository Limited’s ("NSDL”) website wamw evpling nsdl com

The Company has engeged services of NSDL for the purpase of providing e-voling facility,
The e-wofmg Eschty will be avaiabls dunng the fokowing penod:

09.00 AM. IST on Wednesday, November 20, 2024 |
05.00 PM. IST on Thursday, December 19, 2024 |

commancement of e-wating period
Conclusion of evobing pedod

1M = s e pme— prE—— LT e

icut-off date for ligibility o vole "ﬁulﬂa-,-. Wovambar 15, 2024 |

The a-voling shall ne?l be allowad afler 05.00 PM. IST on Thursday, Decamber 19, 2024,
Plaase nobs thal once vale on & resalulion s cast, the Membar will not b able jo change i
subsagquently For wobng process, please refer "Motas” seclion aof the Posigl Ballot Molice,

In casa of any quenes or grigvances ralabng to e-valing you may rafer b the Frequently Asked
Uuestions (FALKS) for Shareholders and e-weding user manual for Sharehalders avadable sl
the download section of hlips:www.evaling nsdlcom or send a reguest to Mr. Ama Vishal,
Deputy Vice President or Palaw Mhadre, Sr. Manager, N3DL, 4h Floor, A Wing, Trade woedd,
Kamala Hills Compound, Senapati Bapat Marg, Lower Paral, Mumbai-200013; India,
Emall al - gyoling@nsdl.com or call at 022 - 4386 7000,

Members whe have ndt registered thair e-mail addresses are requested to rpister the same
with he depasitary through Daposiony Parlicipants. Mambers holding shams o physical Tom
and who have nol yet remstared thair a-mail addrasses are requested b ragister e same
with the Company by sanding an a-mail o Company’s Regestrar and Share Transfar Agen
‘Datamatics Business Solutions Limited' al invesiorsqueny@dalamaticshpm.com ar they

=" =HLELL

endeavor 1o send the Posial Ballol Nabcs Io such sharehaoldars 1o enable them |o cast her

vote fhrough e-voting.

The Company has appainted Mr Swepnes! Patel (Membership Mo: A4110BCF Mo, 13623,
raciicing Gompany Secrelery, & the scrutinizer for conduciing the Postal Balkef ¢ e-waling

proceéss in fairand ranspanent manner

The Scrufinzer will submit fis repodt 0 the Charman of the Company or any ofher parsan
authorized by the Chaiman and fe results will be announced withn two working days. from
Ihe conclusion of tha remota e-vating period and will be displayed on the Compam's websita
[tips:fwww datamatics com). websile of NSOL (hitps:(wan avating.nedl.com) and will alsa

ber commumicated to Stock Exchanges.
For Datamatics Global Services Limitad

Sdi-
Divya Kumat
EVF, Chief Legal Officer & Company Secretary

Diate: Novembar 18, 2024
Place: Mumb:ai

e 3= () UnionBank

VETUTTEY TP vl ol ki ety

Roha Branch, Ureon Bank of India, Shop Mo 1-4 & 15, Shree Datta Krupa Comglas,
Darmikhadl, Hoha, Kagad - 402105, AMNEXURE -1

POSSESSION NOTICE
Wheareas The undersignad being the authorisad officer of Union Bank of India,
Shop Mo, 1-4 & 15, Shree Datta Krupa Complex, Damkhad|, Roha, Raigad —
402109 under the Securlisation and Resonstruction of Fimancial Assets and
Enforcemeant Security Interest {Second} Act, 2002 (Act No, &4 of 2002)and in
gxercise of powers confermed wunder Section 13012} read with nide 3 of the
Security Interest (Enforcement) Rules, 2002 issued a demand nofice dated
27.08.2023 calling upon the Borrower Mr, Sharif Bikan Bagwan, Mrs, Farjana
Sharif Bagwan and Guarantor Mr. Sarfaraz A. Rehaman Mulla to repay the
amount mentioned in the notice being B, 11,56,746/- [Rupees Eleven Lacs
Fifty Six Thougsand Seven Hundred Fourty Six Only) within 60 days from the
date of receipl of the zaid notics.

Tha Borrower having failed o repay the amount, nolice is hareby given 1o tha
borrower and the public in general thal the undersigned has laken possassion
of the property described harain below in exercise of powers conferred on
himvhar under Secton 13(4) of the =aid Act read with rule 8 of tha said rulas an
this 16th day of the November month of the year 2024,
The Borrower in paricular and the public in general is hereby cautioned nat fo
deal with the propery and any dealings with the property will be subject to the
charge of the Union Bank of India, Roha Branch for an amount Rs, 11,56, 746/-
and interesttherean
The Borrower's attenticn is invited 10 provisions of sub-section (B) of zection 13of
the Act, in respectof time available to the borrower o redeam the secured assets,
DESCRIPTION OF IMMOVABLE PROPERTY
All that plece & parcel of Flal Mo. B-202, area admeasuning 407 sg. L. carpet
siluated on 2nd Floor in B Wing of Building known as “River View” conslrucled
on 5. Ne 120812091290, 1211121111, Al Ashtami-Roha Tal. Roha Dist
Raigad. Bounded! On the Morth by A \Ving, On the South by Gardan, On the
East by House, Onthe West by Openfras,

Date: 16.11.2024
Place : Roha

[Ruda - B {1]] {For Immovable Propeary|

Sdi-
Ramchandra Polekar, Authorized Officer
Unien Barnk of India

FORM B
PUEBLIC ANNOUNCEMENT
iRegulation 12 of the Insohency and Bankrmuptcy Board of India

(Liguidation Process) Regulations, 2016}

FOR THE ATTENTION OF THE STAKEHOLDERS OF

MEC ELECTROMECH (INDIA) PRIVATE LIMITED

5. | Particulars B
|H b | Details

1. |Mameof corporata deblor Mec Electromech {India) Private Limited
2 |Date of mcarporation of comporate debtor | DEA02008
1 | Aulhorly ender which comorale deltar ROC Musnbad
|18 Incorporated Registered .
4. |Corporate identity No. [ Limitad Liabdity | U7 S0000MH2008PTC 157282
Idendification No. of corporate debdar
5 |Addess of the registered offica and Shap No-14, Shah Herfags Plot Na. 9, Seclor-424
principal office (0 &) ol corparate ) Rerul, Bavi Mumbai, Malksrasisi, india, 00706
| debioe .
6. |Date of closure of Ensolvency Resolufion | 1471 2024 [Order uploaded on 18.11.2024)
|Process {
7. |Lipuidaticn  commencement  date: of | 14,51 3024 (Order uploaded on 18:11.2024)
|carparate dabior .
8 |Mame and reqistrafion mamber of 1ba| Mr Rakesh Kumar Relan
ingolvency prolessional acling as| BB Hegd. Mo
| g Ikt . [BELTPA-001/1P-P-020082020-2021/13119
% |fddress and e-mail of the liquidator, as | 25071, A Wing, Transcon Triumph, VLG Ambod, Hill
regisleresd wilh the Board Road, Anches West VYaera, Near Excel mdustnes, &
Ko, 4B Oshiwara, Mumbal ©ity, Maharashira.
400053
rakeshhrelan@gmail com

10, | Address and a-mai to be used .[ur.'rD'J. First Flljnr Surya Kiran Elmhlln; 'IFi'..!{-.azilJ.lr!:-é:

carrespondance with e kg udator Gandli Marg, New Defi - 110001
| lig.necelectromechvigmall.com

11. | Last date far submission of claims 18.12.2024

e

=l

Navi Mumbai Regional Office,

Circle Office Building, 8th Floor, ‘A" Wing,
C-14, G Block, BKC, Bandra East,
Mumbai- 400 051

email :- recoveryronm@canarabank.com

il B

Navi Mumbail Regional Office, Circle Office
Building, 8th Floor, ‘A Wing, C-14, G Block,
BKLC, Bandra East, Mumbai- 400 051

email ;- recoveryronmidicanarabank com

Rel. No. RO/LEGAL/SARFAESI/15/2024/MV Daled: 16/11/2024

il ] oI Crnara Poink £

' i et i

REGD. POST WITH ACK. DUE

To the Borrower!GuarantorsMortgagar: Mr. Raju Shivprasad Jalswal, Sio Shivprasad Jaiswal -
Flal B4, Krushaa Resdency Sagaon, Dombival East Tiaknagan Thane, Maharashira- $211201Mr.
Raju Shivprasad Jaiswald-Flat Ko 401, 41h Floor, 2° Wing, Buiding he. 12, ° Chandivali bhilasha
Che Lid', Plol Baanng Survew Mo Cis Ma 41a-Of Vilage Chandivall, Sibabod AL Mhada Lavauwt, O
Chandwal Farm Raad, Near D Marlart Chandivali Mumbai - 400072
SUBJECT: Motice for exerciging the right of redamption under Section 13 (8] af the
Securitisation and Reconstruction of Financlal Assets and Enforcemant of Security Interast
Act, 2002 (hereinafter referred o as “the Act")
T urdersgriod being the Sulhorized Offcer of Canara Bark, Ragioral Difica, Navi Murmbal, Maharashira
(rarairaftar redarred ka as “tha sacured cradior’). appoiniad under tha Aot do baraby Bsie e ralics,
underSecian 13(8) of the Act read wh Rula 3(8) ol B Sardaesi Bules, fa you all a5 undar,
&5 wau &8 ere aware that the secured craditar had isscied the Demand Natices, urder Saction 132 of
the Ao, on 09002024 (date of Diemand Malice], to the barrawer firm MR, RAJU Shivpresad Jaiswsl
name af Bomowear MargagorGuarentor), the mortgager and the guaranfors {above menticned
nemesi, demandng o pay an amounl of Rao 331341002 (Rupes Thirty three lakhs thirteen
housand four hundred fen and paise twe only) and inferest stzled therean within 64 days from the dats
of reeipt of the said nofices.
Since, he Borowars ¢ Firm, e morlgagars and (e Guaraslor (above mentionad names) having
failad ¥ rapay (he amount mentiared in the abave sakd damand ralices, the Sutherized Officar under
Sictian 1304] ol tha At had taken Symbabc! Plvsical possessan al e sacumald a55es dascibed i
he Possession Nofos dabed 137 V2024, Furthar, the said symboic! Phivsical possession nofice was duly
prubishatin Mumbai Lekshdaep (Mame af nevwspapes in keal languagaband Business Standard (Name ol
Engksh Mewspapers | newspapars on 16112024 [Date of pubdication)
Ta comaly with the provision of Sarassi Aol 2002 raed with Rule BB} of Sarfassi Rulas, vou sl ars
hiereby mven a last and final apportunity o redeem and recleim the secured sssets, which ame =
poasassipn of the sacuned creditor, within 30 days from the recedpt of this notica, by dscharming The
lighlity of Rs.33,13,410,02 (Rupess Thirty thrae {akhg thitaen thousand four hundred tan and pase
o andy) 500 D000, plus subsequent interest, costs and expenses in full, filng which e sae
nobe urder the Aot will be publshed in e newspaper specilyng one of the following modes
prentioned belcs), o sl he secied assels: LBy ohianing qustations froom the persans dealing with
simitar sacurad assals of olbarssa infaresiad n baying assals or LBy iniling Bnders fram tha
puthic, o 6. By halding pulblis suction inckidng theough a-auslion mode; o iy By privata haaty.
Ag par Secton 1 HE|of the Act, you sre andiled 1o redeam iha secured Assets at any time before {ha
dabe of publicaban of sele notice in Mewspapers, fziling which your Right fo radesm 1ha mortgaged
praparty as per Sechion 135 of the Act shall stand exlingiished,
Thits iz without presusice o any ather ights availatle fa the secured credior under ihe subject Actl or
any ofher kaw in force

Thanking You.

CANARA BANK AUTHORISED OFFICER

Ref. No. RO/RECMUMS/DN/OPY/JAN/2022-23

Navi Mumbai Regienal Office, Circla Office
Busding, Bth Floor, ‘A’ Wing, C-14, G Block,
BKC. Bandra East, Mumbai- 400 051

email - recoveryronmi@canarabank.com

Dated: 13/11/2024

REGD. POST WITH ACK. DUE

To e Bomower/ GuarantcrsMorgagor: Mr. Mohammiad Zaheer Mansoorni:- Fiat Mo 213, 2nd Floar, T'Wing,
S Krishea Residency, Gal Mo 125 Hissa Mo 1 & 2, Vitage Lisard- Khurd Taluka Parwel, Distict Raigary -
$10206. Mrs, Amfun Nesha-fat Mo 213, 200 Fioor, D Wing, Sai Knshoa Besklency, Gad Mo 125, Hissa
Mo 1 &2, Village Usarli- Bhord, Taluks Panyvel, District Raigarh-d 10206 W, Mabspat Ganpat Mikam:-
Parasmani Apt, Room ba 17 Wani AL Paresl 410205, Mr, Mchammad Zabeer Manscon - Shop Na 2,
Parmidwal Mivas Podi 2, actor 18, New Panwel, Disirici Raigad; Mumbai - 41020

Sublecl Nolice for suercisng the fghl of redemplion undér Seclien 13 (8) of Ihe Secunlisation and
Reconstruction of Financsal Assets and Enforcement of Secunty Infereat Act, 2007 (hareinaliar refamed
toas Hhedo),

The undersignad being fhe Authonzed Oficer of Canare Bank, Regioral Ofica, Mawi Mumbal, Mahamsshis
sheteinaler mlemed kb as e saaunsd cradine], appoinbes] undee b do besaby s this nofce, unds Seckon
138} of thedctresc with Flle 36 of the SARFAE S Rules, o youalias under,

A v all ane weee Lhal She secured craditor hed izsued the Demand Mofoas, pnder Sechion 13(2) of the
At on 1400252023 (date of Demand Notica), %o tha borrowarn' S M. Mohammiad Zaheer Mansaon, Mrs.
Aelun Messha, A Mahipal Ganpal Mikam (Guarantor) (name of Sormasend Modgagor' Guasankan. tha
riigager o the pusrsrirs [ahove menboned namesy, demandng to pay an amount of Rs. 964 821 88
iRLp=as Ming takh sinty four haousand elght hundrad teerty ohe and paise ighty exght orey) and inberesi
shated tharaon within &0 days from the date of recaiptof the =aid nalices.

Sinow, the Bafroswars | Fimi, tha morigagans and The: Giaranior (abova manfonad names) having taked i
ey e amounl mertoned e aboak sad demand rotces, (he Aulhoszed Difioaruneher Section 13(d)
al the it nadinken symbake Prysical posseasiom of the secured assats descnbed in tha Frasession Mobios
dated 262021 Further, the ssd symbaoic! Physicel possession notice wes duly publishad in- Mumbai
Lakshdeen {Mame of newspapst in ocal |EFIFLI-E§'G:' and Business Standard (Mame of English
Hewspapess) newspapens on 27062023 (Date of publication)

T cxmnpéy weth Sie prouision of SARFAES) A, 2003 read weh Fise B|6] of SARFAES! Rules, vouw all are
hereby given B ka5l and fined apparturty to redesm and reclaim the secwred assals, which are 0
possession of the secured creditor, wilhin 30 days from the receipl of tis nolice, by d=chanrging [ha
labdily ol Rs, B84 82108 [Hupeis Nine lakh sty lour theusand el hurdned tsdnly ane ard padas
aighty elghl only]as on 1403 plus subsequent intersat, costs and expensesn ful Talling which the
sala nobos under the Act will be published in the newspaper soecifying one of tha following modas
mentianad bebow, o a8 tha satured assalsi By ohlzining qualafons fram B parsons dealkng with
SMHE JECUNHE AS5EE O pinerwesl Inlenited o iy assels: of 1By insling e diens o thie pushe; of
il By halaing pusic auchon including Shraugh e-auclion mode; of v By private traaty,

bz per Saction 1 3(8) ef the Ast, you sre entillad 4o redeem the secized As=ets gt By lime befioee The sataafl
publication of safe nofice in Newspapans, faifng which your Righ! b redeam tha marigaged propany & per
Sachon 136 o e At shall standextinguished

Thig is withoul prejudice to am other sghis avaiable (o (he 3ecdred craditor undar the subject Act ar any
ather baw n force

Thanking You.
CANARA BANK. AUTHORISED OFFICER

DIDBI bk

CIf: LES1O0MHZ004G017 48830

[5ee Rule 8(1)]
POSSESSION NOTICE [SECTION 13(4)]

Whereas
The undersigned being the Authorized Officer of the IDBI Bank, Mumbai Branch under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of Powers conferred under Section
13012} read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a
demand notice dated August 23, 2016 calling upon the Borrower! Morgagos/ Legal
Heirs Mjs, Parekh Aluminex Ltd, Shei. Dipen Parekh, Smt. Julie Amitabh Parekh
{Legal Heir & Wife of Late Shri. Amitabh Arun Parekh) & Mother Guardian of
Master Amav Amitabh Parekh & Master Aaren Amitabh Parekh to repay the
amount mentioned in the notice being Rs.80,17,99,035/- (Rupees Eighty Crore
Seventeen Lakh Ninety Nine Thousand and Thirty Five Only) as on January 01,
2016 plus interest  applicable thereon from January 02, 2016 and all costs, charges
and expenses incurred by the bank till repayment within 60 days from the date of
receipt of the said notice,
The BorrowerMortgagoerLegal Heirs having failed to repay the entire amount, natice is
hereby given to the Borrower/Mongagors/Legal heirs and the public in genaral that the
undersigned has taken possession of the property described harein below in exercise of
powers conferred on him under sub section 4 of Section 13 of the Act read with rule § of
the Security Interest (Enforcement) Rules 2002 on this 14th day of November of the
year 2024,
The Bormower/Mortgagor/Legal Heirs in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the IDBl Bank, Mumbai Branch, for an amount Rs.
£0,17,99,035/- (Rupees Eighty Crore Seventeen Lakh Ninety Nine Thousand and
Thirty Five Only) as on fanuary 01, 2016 with interest from January 02, 2016 an all
costs & expenses thereon until full payment.
The borrowers” attention is invited to the provisions of the seb section (8} Section 13 of
the Actin respact of time available, to redeem the secured asset.

Description of immovable property
Equitable Mortgage of Flat No. 1201, 12th Floor, admeasuring carpet area 1880
Square Feet (174.65 Square Meters) and built up area 2256 Square Feet (209.59
Square Meters) with one basement car parking admeasuring 13.38 Square
Meters & One Stilt car parking area admeasuring 13.38 Square Meters, in the
Building “Kamala Heights”, Plot No. A/3A, (C.T5. No, E/228, Survey No.368), 14th
B Road, Khar (West) (H Ward), Mumbai.

Date: 14/11/2024 Suthorized Officer

(SCHEDULE)
FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insolvency and Banloripteyr Board of India
{lrzolvency Resolullon Pracess for Carporate Persons| Regulations, 3018)

FOR THE ATTENTION OF THE CREDITORS OF

SUNITA DEVELOPERS PRIVATE LIMITED

RELEVANT PARTICULARS |
Rz of Companies-humibe i

1 Name of comarie detror

2. Dt of moompaortion of cosports debior

.3"-.!u|1.|'urr',:|rlrk.=r'.l.+|r_l1 np:_lrp;ﬂﬁu: dhebrior
i inpomorahed f regedaned

4, Corporahe loentity M,/ Linies] Liabiky

idertficaion Mo, of coponate delior

" Aadvess of the registanad office and

prncipa offics (f any) of comonate

& fresnbanncy commencemiont daie in
et of oomporre debior

[ A 00OMHED00PTC1 05337

| PRTLICH, PRESS COMPOND, SHIAAN YASHWANT |

CHOWK, MALS CHOWMI MUMERI Murmbal Ciy ‘
| W 400033 W .
Crckar Dty chaanging IBP =1 8th Orinbor 2024 ‘

i

Chrrlesr e o MCAT = 101K Mo, 20524

ke rdirrates] 15 1IRP = 18 Moserriyes, 2004

= e tale of closwe of achenty | 171 Wiy, 20005
FESCoN [FOCESS

5 | MEme Grd rEgEEten NUTBer o the
Ineivansy prodessional E.-:ﬂr.gas Inkemim
resciuton professkongd

&y, | Adcress and e-mail of the menm
resschbon professions, s mgistered
wilhs the Brsaed

| P Virnak Mumar Agranal
IBEL PA-O0L A PPOOT L 20073008, 12207

| Ciffice Now 4, Ground Floor CWing| Shans ot
Buickng, Balaji Miglar, Maar Raiksay Station,
Eimmancier Wesst, Thani Fin 401100
Emait virrakhpagrasalin

| Office B &, Ground Floor © Wing, Shant byt
Buicing, Balaji Megar, Mear Rallway Station,

100 Adclreas and e-mall o be used far
CreTespondenca vwill The renm

resolubon prolessions EBhayandar West, Thane Fin 401101
E-malt cipsunitadesaioperspviioEgmal.com

11, Lot date for subresson of cars | 021224 o !
12, Classes of cochions, i omy, under dlauso - | Mot dpplcabio

(i) of Subpsecion (664 ol sechion 21,

frretaine Ly ihe inkedm resokiiion

pifessioral
13. Mames of iInsohency Professings [ Mot Appicalre

idenified 1o act s Alrhorsed
Reprasantative of credior ina dass
iThnee names far aach dassy

14, (a) Raledat Forms.and
(o) Ditovibs of awihoniae represeriates
Ak i iakie A

| 3 Pt it gy ek )
{0 Mot Apnicabio

Place: Mumbai IDBI Bank Ltd

Matice s berely gheen that the. Nationgd Compgany Law Tribunal bas ardered  the
commEncement of B Carate nSoivensy resolulon ArBCESS of the Sunita ‘D'E"I'-HEIFIHI‘!.
Private Limited on 18th Octobar 2024

The eroditees of Supita Developers Privabe Limited |, 5ire hereby called wpon (o submil theer
claims with proad onar befare 2nd Decembpar, 20024 10 The Interim Resolution Professional &l
tha address ment=oesad GEAINEL entry Mo, 2,

The financial grediers shall submit their claims with proof by sloctrong means ondy, All other
sl ray submit the clairms with prood in perdan, By post ar by ehet i mspns;
=ubmissionaf falsaor m-slea:mg proafs.ofalalm enal attract FIE'I'IE"IE"E.

Namo and Signature of Interim Resolution Professional ; Vimal Kumar Agraeal

REF:RO/LEGAL/SARFAESI/26/2024/MV DATE: 14.11.2024
To,
Mr. Alok Saroj Prasad Singh,Ukrul Chinchwali, Karjat, Dist Raigad, Maharashtra - 410201,
8530611982
Mr. Sushant S Pedanekar,S/O Shashikant Pednekar Bhoir,Complex R No 103 Agasan
Road,B R Nagar Diva East,Thane, Maharashtra-400612 Mob:- 9004271312
Mr. Alok Saroj Prasad Singh:-Flat No 101, 1st Floor, D Wing, “ Saurabh Residency”,
Village Ukrul, Taluka Karjat, District Raigad, Maharashtra- 410201
Subject: Notice Under Section 13(2) Of The Securitisation And Reconstruction Of Financial
Assets And Enforcement Of Security Interest Act, 2002 (Sarfaesi Act, 2002) Read With
Security Interest (Enforcement) Rules, 2002 As Amended From Time To Time.
Sir,
The undersigned being the authorized Officer of Canara bank, KHARGHAR Il branch
(hereinafter referred to as “the secured creditor”) , appointed under the Securitization
and Reconstruction of Financial Assets and Enforcement of Security interest Act, 2002,
(hereinafter referred as the “Act” ) do hereby issue this notice to you as under:
That Mr. Alok Saroj Prasad Singh (hereinafter referred to as “THE BORROWER”) have
availed credit facility/ facilities stated in Schedule A hereunder and have entered into the
security agreements in favour of secured creditor. While availing the said credit facilities,
you have expressly undertaken to repay the loan amount/s in accordance with the terms
and conditions of the above mentioned agreements.
That MR. Sushant S Pedanekar has guaranteed the payment on demand of all moneys
and discharge all obligations and liabilities owing or incurred to the secured creditor by the
borrower for credit facilities up to the limit of Rs. 20,00,000.00 (Rupees Twenty lakh only)
with interest thereon.
You (The Person mentioned in Schedule B) are also entered in to agreements against the
secured assets which are detailed in Schedule B hereunder.
However, from August 2024, the operation and conduct of the said financial assistance/
credit facilities have become irregular. The books of account maintained by the secured
assets shows that the liability of the borrower towards the secured creditor as on date
amounts to Rs. 18,35,829.94 (Rupees Eighteen lakh thirty five thousand eight hundred
twenty nine and paise ninety four only), the details of which together with the future interest
rate are stated in schedule C hereunder. It is further stated that the borrower/Guarantor
having failed to keep up with the terms of the above said agreement in clearing the dues of
the secured creditor within the time given, and have been evasive in settling the dues. The
operation and conduct of the above said financial assistance/ credit facility/ies having come
to a standstill and as a consequence of the default committed in repayment of principal
debt. Installment and interest thereon, the secured creditor was constrained to classify the
debt as Non-Performing Asset (NPA) as on 06.11.2024 in accordance with the directives/
guidelines relating to asset classification issued by the Reserve Bank of India.
The secured creditor to through this notice brings to your attention that the borrower has
failed and neglected to repay the said dues/ outstanding liabilities and hence hereby
demand you under Section 13(2)of the Act, by issuing this notice to discharge in full the
liabilities of the borrower as stated in Schedule C hereunder to the secured Creditor within
60 days from the date of receipt of this notice that you are also liable to pay future interest at
the rate of 10.91% Per Annum for Housing Loan and 11.71% Per Annum for Canara home
loan secure together with all costs, charges, expenses and incidental expenses with respect
to the proceedings undertaken by the secured creditor in recovering its dues.
Please take note of the fact that if you fail to repay to the secured creditor the aforesaid sum
of Rs. 18,35,829.94 (Rupees Eighteen lakh thirty five thousand eight hundred twenty nine
and paise ninety four only), together with further interest and incidental expenses and costs
as stated above in terms of this notice under Sec.13(2) of the Act, the secured creditor will
exercise all or any of the rights detailed under sub- section (4) (a) and (b) of Section 13, the
extract of which is given here below to convey the seriousness of this issue:
13(4)- In case the borrower/Guarantor fails to discharge liability in full within the period
specified in sub section (2), the secured creditor may take recourse to one or more of the
following measures to recover his secured debt, namely;
a)Take Possession of the secured assets of the Borrower/Guarantor including the right to
transfer by way of lease, assignment or sale for realizing the secured asset;
b)Take over the management of the business of the borrower including the right to transfer
by way of lease, assignment or sale for realizing the secured asset:
Provided that the right to transfer by way of lease, assignment or sale shall be exercised
only where the substantial part of the business of the borrower is held as security for the
debt;
Provided further that where the management of the whole of the business or part of the
business is severable, the secured creditor shall take over the management of such
business of the borrower which is relatable to the security for the debt;
And under other applicable provisions of the said Act.
Your attention is invited to provisions of sub section (8) of Section 13, in respect of time
available, to redeem the secured assets.
You are also put on notice that in term of Section. 13(13) the borrower/ Guarantor shall not
transfer by way of sale, lease or otherwise the said secured assets detailed in Schedule B
hereunder without obtaining written consent of the secured creditor. It is further brought to
your notice that any contravention of this statutory injunction/restrain, as provided under the
said act, is an offence and if for any reason, the secured assets are sold or leased out in
the ordinary course of business, the sale proceeds or income realized shall be deposited
with the secured creditor. In this regard you shall have to render proper accounts of such
realization/income.
This notice of Demand is without prejudice to and shall not be construed as waiver of any
other rights or remedies which the secured creditor may have including further demands for
the sums found due and payable by you.
This is without prejudice to any other rights available to the secured creditor under the Act
and/or any other law in force.
Please comply with the demand under this notice and avoid all unpleasantness. In case
of no-compliance, further needful action will be resorted to, holding you liable for all costs
and consequence.
Thanking You.
Yours Faithfully, AUTHORISED OFFICER

SCHEDULE A:- [DETAILS OF CREDIT FACILITY/IES AVAILED BY THE BORROWER]
Serial LoanA/C. | Nature Of Loan/Limit Date Of Amount
~No. | Number | = Sanction = il

1. 1160002114495|  Housing Finance 06/01/2024 | Rs.20,00,000.00
| 2. 164004105154 | Canara Home Loan Secure | 17/01/2024 | Rs.47,772.00
SCHEDULE B :- [DETAILS OF SECURITY ASSETS]

SL IMOVABLE Name Of The
NO Title Holder
1 | FlatNo101, 1st Floor, D Wing, “ Saurabh Residency”, Village Ukrul, Mr. Alok
Taluka Karjat, District Raigad, Maharashtra-410201 Admeasuring | Saroj Prasad

439.62 Sq.Ft. Built up Area Boundaries: North: Internal Road, Singh
South:Open Plot, East:Maple Green,West: Internal Road

SCHEDULE C:-[DETAILS OF LIABILITY AS ON DATE]

Natice & hersby given {hat the National Company Law Tribunal, Mombai Bench has orderad  the
cammencement of liguidaian of e M Nec ERcirontsch (i) Private Limiled on 14,31 32024
(Order uploaded on 158.11.2024)

The stakeholders of M's Mec Electramech (India) Prvate Lymeéad are hereby caled upan to submit thew

claims with proot on ar belore 18122024, to the liguidatar &t the address mertionad agamst item |

K, 10.

The financial creditors shall submit thesr claims with prood by electrnic means onfy, All ather creditors

may sumit the claims with the proof in person, by post or by slectronic means
Subimission al fakse or mistaading proal of cizms shall alkact penaliies, i
Mr. Rakesh Kumar Ralan
Liguidatar
IEBL/PA-001/1P-P-02009,2020-2021/13119
Autherization for Assignment valid i 30/06/2025

Date: 19.11.2024
Placa: Mumbai

[ |

i
1

= Navi Mumbai Regional Office,

Qrolel i Canara Bank <€

Circle Office Building, 8th Floor, ‘A’ Wing,
C-14, G Block, BKC, Bandra East,
Mumbai- 400 051

email :- recoveryronm@canarabank.com

[ e i

REF:RO/LEGAL/SARFAESI/27/2024/MV
To,

Mrs. Hamida Sajid Sayyed, C/O Sajid Sayyed, Room No 32, Nabi Compound, Near Kurla
Station RoadHariyanawala Lane, Kurla (West),Mumbai, Maharashtra - 400070 9833157377
Hamida Sajid Sayyed,Flat No 511,5th Floor, Building No.23, Maharashtra Chsl, C.T.S.
No.260/B,261b,312a,312¢,Village Anik,Near HpneTennis Court, MmrdaColony, Vashi
Naka, R.c. Marg, Chembur, Mumbai, Maharashtra - 400074, 9833157377

Subject: Notice Under Section 13(2) Of The Securitisation And Reconstruction Of Financial
Assets & Enforcement Of Security Interest Act, 2002 (Sarfaesi Act, 2002) Read With
Security Interest (Enforcement) Rules, 2002 As Amended From Time To Time.

Sir,

The undersigned being the authorized Officer of Canara bank,CBD BELAPUR branch
(hereinafter referred to as “the secured creditor”), appointed under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security interest Act, 2002, (hereinafter
referred as the “Act”) do hereby issue this notice to you as under:

That Mrs. Hamida Sajid Sayyed (hereinafter referred to as “The Borrower”) have availed credit
facility/ facilities stated in Schedule A hereunder and have entered into the security agreements in
favour of secured creditor. While availing the said credit facilities, you have expressly undertaken
to repay the loan amount/s Rs. 29,00,000.00 (Rupees Twenty nine lakh only) with interest
thereon in accordance with the terms and conditions of the above mentioned agreements.
That- has guaranteed the payment on demand of all moneys and discharge all obligations
and liabilities owing or incurred to the secured creditor by the borrower for credit facilities
up to the limit of Rs. 29,00,000.00 (Rupees Twenty nine lakh only) with interest thereon.
You (The Person mentioned in Schedule B) are also entered in to agreements against the
secured assets which are detailed in Schedule B hereunder.

However, from August 2024, the operation & conduct of the said financial assistance/ credit
facilities have become irregular. The books of account maintained by the secured assets
shows that the liability of the borrower towards the secured creditor as on date amounts to Rs.
30,73,529.52 (Rupees Thirty lakh seventy three thousand five hundred twenty nine & paise fifty
two only), the details of which together with the future interest rate are stated in schedule C
hereunder. It is further stated that the borrower/Guarantor having failed to keep up with the terms
of the above said agreement in clearing the dues of the secured creditor within the time given,
& have been evasive in settling the dues. The operation & conduct of the above said financial
assistance/ credit facility/ies having come to a standstill & as a consequence of the default
committed in repayment of principal debt.Installment & interest thereon, the secured creditor was
constrained to classify the debt as Non-Performing Asset (NPA) as on 09.11.2024 in accordance
with the directives/guidelines relating to asset classification issued by the Reserve Bank of India.
The secured creditor to through this notice brings to your attention that the borrower has failed
and neglected to repay the said dues/ outstanding liabilities & hence hereby demand you under
Section 13(2)of the Act, by issuing this notice to discharge in full the liabilities of the borrower as
stated in Schedule C hereunder to the secured Creditor within 60 days from the date of receipt
of this notice that you are also liable to pay future interest at the rate of 11.36% Per Annum
for Housing Loan & 11.71% Per Annum for Canara home loan secure together with all costs,
charges, expenses and incidental expenses with respect to the proceedings undertaken by the
secured creditor in recovering its dues.

Please take note of the fact that if you fail to repay to the secured creditor the aforesaid
sum of Rs. 30,73,529.52 (Rupees Thirty lakh seventy three thousand five hundred twenty
nine and paise fifty two only), together with further interest and incidental expenses and
costs as stated above in terms of this notice under Sec.13(2) of the Act, the secured
creditor will exercise all or any of the rights detailed under sub- section (4) (a) and (b) of
Section 13, the extract of which is given here below to convey the seriousness of this issue:
13(4)- In case the borrower/Guarantor fails to discharge liability in full within the period
specified in sub section (2), the secured creditor may take recourse to one or more of the
following measures to recover his secured debt, namely;

a)Take Possession of the secured assets of the Borrower/Guarantor including the right to
transfer by way of lease, assignment or sale for realizing the secured asset;

b)Take over the management of the business of the borrower including the right to transfer by
way of lease, assignment or sale for realizing the secured asset:Provided that the right to transfer
by way of lease, assignment or sale shall be exercised only where the substantial part of the
business of the borrower is held as security for the debt;

Provided further that where the management of the whole of the business or part of the
business is severable, the secured creditor shall take over the management of such
business of the borrower which is relatable to the security for the debt;

And under other applicable provisions of the said Act.

Your attention is invited to provisions of sub section (8) of Section 13, in respect of time
available, to redeem the secured assets.

You are also put on notice that in term of Section. 13(13) the borrower/ Guarantor shall not
transfer by way of sale, lease or otherwise the said secured assets detailed in Schedule B
hereunder without obtaining written consent of the secured creditor. It is further brought to your
notice that any contravention of this statutory injunction/restrain, as provided under the said act,
is an offence and if for any reason, the secured assets are sold or leased out in the ordinary
course of business, the sale proceeds or income realized shall be deposited with the secured
creditor. In this regard you shall have to render proper accounts of such realization/income.
This notice of Demand is without prejudice to and shall not be construed as waiver of any
other rights or remedies which the secured creditor may have including further demands
for the sums found due and payable by you.

This is without prejudice to any other rights available to the secured creditor under the Act
and/or any other law in force.

Please comply with the demand under this notice and avoid all unpleasantness. In case
of no-compliance, further needful action will be resorted to, holding you liable for all costs
and consequence.

DATE: 16.11.2024

Thanking You.
Yours Faithfully,
AUTHORISED OFFICER
SCHEDULE A:- [DETAILS OF CREDIT FACILITY/IES AVAILED BY THE BORROWER]
Serial LoanA/C. Nature Of Loan/Limit Date Of Amount
No. Number Sanction
! 1. _.160001 899796 . Housing Finance ‘_1 0/10/2023 1 Rs. 29,00,000.00
2. 164003870150 | Canara Home Loan Secure | 13/10/2023 | Rs. 1,33,517.00

SCHEDULE B :- [DETAILS OF SECURITY ASSETS]

Serial | Loan A/C. Nature Of Loan/Limit Date of Amount
No. number Saction
1 160002114495 | Housing Finance 06/01/2024 | Rs. 20,00,000.00
2 164004105154 | Canara Home Loan Secure | 17/01/2024 Rs. 48,132.00

Date and Ploce ; 200h Movemdser, 2024, Membai

financialexp.epapr.in

SL IMOVABLE Name Of The
NO Title Holder
1 |Flat No 511,5th Floor, Building No.23, “Maharashtra Co-operative Mrs.
Housing Society Limited”, C.T.S. No. 260/B, 261B, 312A, 312C, Village | Hamida
Anik, Near HPNE Tennis Court, MMRDA Colony, Vashi naka, R.C. Marg, Sajid
Chembur, Mumbai, Maharashtra - 400074 Admeasuring 270 Sq. Ft. Built|  Sayyed
up Area Boundaries: North: Flat No. 510 South: Flat No. 512, East: Open
Space West: Passage
SCHEDULE C:-[DETAILS OF LIABILITY AS ON DATE]
Serial| Loan A/C. Nature Of Loan/Limit Date of Amount
No. number Saction
1 160001899796 Housing Finance | 10/10/2023 | Rs.20,00,000.00
2 164003870150 | Canara Home Loan Secure ! 13/10/2023 | Rs.1,30,384.00
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As per the order of the Hon’ble Court dated 14-10-2024, all interested
parties and the defendant society are hereby summoned in Court
Room No.6.to appear before the Hon'ble Court on 16-12-2024 in

connection with the above-mentioned suit.
This notice is being published in accordance with Order 1, Rule 8 of
the Civil Procedure Code.
By mean of service of summons and notice on all the interested

PUBLIC NOTICE

In the Bombay City Civil Court, Dindoshi
S.C. Suit No. 1537 of 2020

Atlantic Global Infrastructure Pvt. Ltd.

...Plaintiff

...Defendant

parties in the suit.
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Advocate for Plaintiff
20th November, 2024.
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